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disposing of the batch of cases referred to above 

To that .xtent, the period from the date of passing 

of nnexure...A/2 to the date of AnnexureR/IlI (9-11-1994) 

needs to be treated as duty. This aspect may also 

be examined in depth by ?€spofldent No.2, and a final 

decision taken and Communicated to the aplicnt within 

fifteen days from today, 

10. 	Thus the Original Application is disposed of,  
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I .4.95 1',isc 	ion 2 7/95 is 
wholly misconceived and un cclled 
for e  seeking time from this Court 

to file Review ppliction. Dismisse 
s wholly untenable.  
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